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1ITI E MINISTER OF LAEOUR AND

REFABILITATICN/®% 7Y% gasta @isi)
(SHR1 R K KHALILKAR): (a) The
question of puding the services of casual
labour cn a moie regular bisis Fas been be-
fore Goiunnent for sore tine, A supges-
tion has been made to the State Govern-
ments that in the casc of casual latcur em-
ployed by them, steps may be taken 1o
make them pcrmanent in cases .WhCIC tljcy
have put in long years of service. With
regard to the casu | labour enplored by the
Cenual Gorernnient in its deparimentally-
run uidertakings Model Standing Orders
have been fi.mca ard cnrcula‘ed to all em-
ploying Ministnies/Departnante  for adop-
tion in such ur dertakirgs.  These provide
that wherc a casual workman has cot?wplcted
six months ervice in the same establishment
or under the same employer, he st 0u{d te
brought on to the reputar strength of 1h'e
cstabishment and bis | ) ”i‘d at the nmuni-
mum in the time ‘cale o pay applicable
to the work ke has been domg us a lcasual
wolkman. It s propesed to watdh the
worhing « f these Model Standing Oirders be-
fore furtl et acien is talen. Inile case n?f
casual labour crployed on the rarlways, it
has been decided that wntty o regular
Class IV pusts frem o taide <hould Le tam-
porarnly banned «nd only casuat labourers
and substitutes shcu'd be censidered for
these rosts exwsur g as well as those becom-
ing avat'able upto 31st December, 1972,

(b) Government Las not undellakL.n any
specific sutvey 1o study ' tle ccpdmon of
casux! labour. However, mf.ormanon about
the extent of casuaf labour is beirg cellec-
ted since 1959 in respect of certain ‘electfsd
industries by the Labcur Bureau u.nder its
Scheme of Survey of I abour Conditions.]

1{ 1 Enghsh translation.

[RAJYA SABHA)

to Questions

AIRLIFTING OF REFUGEES

437. SHRI GANESHI LAL CHAU-
DHARY : Wil the Minister of EXTER-

NAL AFFAIRS/fZ3% /%Y be pleased 1o
state :

(a) whether Government’s attention has
been drawn to a news item appearing in the
‘Hindustan Times’ dated the 10th October,
1971 to the effect that the Governor of Fast
Bengal Dr. A, M. Malik in an interview
with New York Times correspondent in
Dacca had suggested a massive airlift to
bring Pakistanj refugees from India back to
their homes ; and

(b) if 50, what is the reaction of Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS/
fadqsr  wemm  § I -w7=  (SHRI
SURENDRA PAL SINGH) (a) Yes,
Sir,

(b) Government consider this suggestion
as mere propaganda since the influx of
refugees into India fiom the military repres-
sion in Fast Bengal continyed unabated even
after the aforesaid slatement,

Dock LABOUR BoARD VISAKHAPATNAM

*438, SHRI M V. BHADRAM
Will the Minister of LABOUR AND
RLHABILITATION 9% 5i\Y qaafa wsy
be pleased to sta e :

(a) the nuniter of days of employment
of registered and unregistered workers of
Dock  Lakour Bcard, Visnkhaputnam,
Lategory-wise, and month-wise, from st
Jaruary, 1971 to 31st October, 1971 ;

(h) whether there is a trend in tle em-

ployment going down ; and
(€) 1t so, the reasons for the same ?

THE MINISTER OF LABOUR AND

REVABILITATION/S® 5tz gaafa wey
(SHR! R. K. KHADILKAR) P (a) A state-
ment in respect of registered dock workers
and a separate statement jn respect of un-
registered dock workers are laid on the
Table of the House, [See Appendix LXVIII,
A nexure No 37

(b) The trend was mixed. There was

fall in employment n same months during
the above period, in reéspect of some cate-



